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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR.
* * *

Date of Decision: 1.1.96.
on 202 95

Surendra Nath
... Applicant.
Versus
Union of India and others

CORAM:
HON'BLE MR, G0OPAL ERISHNA, VICE CHAIRMAN
"HON'BLE MR. O.P. SHARMA, MEMBER (A)

For the Applicant ««. Mr. Shiv Kumar
For the Fespondents aee
ORDER

PER HON'BLE MR. GOPAL I'RISHNA, VICE CHAIRMAN

Applicant, Surerdea Nath, has filed this application n,/z2 19 of the
Adminiztrative Tribunalzs Act, 1985, (for short the Act), zezzking a dirsction to
the vespondeniz fov kaking him on duty as a Fhalasi fovthwich and for treating

thz intzrvaining pericd as spent on duty for all purposes from 24.7.95.

-

2. We have heard the learned counsel fovr the applicant. The comasl for
the applicani has stated thait the applicant, before approaching the Tribunal,
haz not mad: a ripvresentation oo the concerned wakthority regarding his

gqrizvancs, as envizaged by Section 20 of the Act. In the ciroumstances, wa

find thiz application to be premaburs., Howsver, if the applicant maksz a
repraseniation oo the concernsd authority regarding his grisvancs, thz sam2
shall ke disposed of throagh a speaking order on mevits within a pericd of one

monich Trom the dakte of its vreceipt.

3. The 0A stands dizpozed of aceordingly ai the atage of admission.

(lm - Cliayhty

(O.P. SHARMA) (GOPAL, PPTISHNA)
MEMEER. (2) VICE CHAIRMAN
VK



